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Abolition of admission under special dis-
pension in Kendriya Vidyalayas 

*326.  SHRI BASUDEB MOHAPATRA 
KUMARI   SUSHILA  TIRIArf 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state; 

(a) whether it is a fact that the Board of 
Governors of Kendriya Vidyalaya Sangathan 
has abolished the system of admission  under  
special  dispensation; 

(b) in what circumstances such a decision 
was taken; 

(c) whether the revised admission policy 
of the Kendriya Vidyalaya has been issued;     
and 

(d) if so, what are   the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS      OF      EDUCATION 
AND CULTURE    IN THE MINISTRY 
OF  HUMAN   RESOURCE     DEVELOP 
MENT (SHRIMATI KRISHNA SAHI) 
(a)   and   (b) Kendriya  Vidyalayas      have 
been set up to provide uniform and unin 
terrupted education to children of trans 
ferable Central    Government employees. 
The  policy   prescribed   for  admissions   to 
Kendriya Vidyalayas accords highest prio 
rity  to  children     of     transferable     Cen 
tral        Government        employees.     The 
system     of     admission     under     special 
dispensation was   introduced   in   1975  to 
enable admission of a few most deserving 
cases.   However, over the years, demand 
for such admissions increased 
and this system caused discontent among 
those who could not get admission. This also 
subjected the Kendriya Vidyalaya Sangathan 
to a lot of pressure. Further, such 
admmissions were generally made over and 
above the prescribed enrolment limits thereby 
inflating the strength of the class. This made it 
difficult for many schools to maintain good 
educational standards. The Kendriya 
Vidyalaya Sangathan Board therefore took the 
decision  in  April,   1987  to  discontinue  the 

system of admission under special dispen-
sation. 

(c) Yes, Madam. 

(d) The revised policy is given in the 
attached statement. 

Statement 
PRIORITIES FOR ADMISSION: 

I. Kendriya  Vidyalayas in Defence    and 
Civil Sector 

(a) Children of transferable Central 
Government employees including Defence 
Personnel, CRPF]BSF|SPF]BRTF| 
CISF|NSG, employees of All India Ser-
vices and Indian Foreign Services, children 
and dependent grand-children of MPs, 
children of transferable Central 
Government employees including. Defence    
Personnel who die in harness. 

(b) Children of transferable employees 
of autonomous bodies and Public Sector 
Undertaking fully financed by Central  
Government. 

 

(c) Children of non-transferable 
Central Government|Central Public Sector  
Undertaking  employees. 

(d) Children of other floating popu-
lation which includes    population desirous 
of joining the pattern of studies adopted in 
Kendriya Vidyalayas. 

II. Kendriya   Vidyalayas  in   Institution of 
Higher    Learnhg    and Public Sector 
Undertakings: 

(a) Children of the employees of the 
Institutions Public    Sector   Undertakings 
which is meeting all the recurring and 
non-recurring expenditure on the Vidya 
laya  building and equipment and staff and 
children of the employees of  the concerned 
Kendriya Vidyalaya. 

(b) Children of transferable Central 
Government employees including Defence 
. CRPF BSF|BRTF|CISF)NSG Personnel 
and employees of All India Services  and 
the Indian Foreign  Service. 

(c) Children of transferable employees 
of other autonomous bodies    and 

The  question  was  actually  asked     on the floor of the House by Kumari Sushila TirJa. 
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Public Sector Undertakings fully financed 
by Central Government. 

(d) Children of non-transferable Central 
Government|Central Public Sector 
Undertakings employees including Ds-
fence|CRPF|BSF  Personnel. 

(e) Children of other floating population 
whcih include civilian population desirous of 
joining the pattern of studies adopted is the 
Kendriya Vidyalayas. 

Explanation: 

(a) The term transferable Central 
Government employees' means employees 
who have undergone at least one 
transferable during the preceding 7 years. 

(b) The term Children* used in the above    
mentioned     'priorities*    means sons 
daughters of the categories of employees 
mentioned therein including their legally 
adopted children and step-children. The grand-
children, dependent real brothers and sisters of 
such employees will, however, be accorded 
second priority. These children will   he deemed 
belonging to a category next below to that in 
which their own children are placed. 

(c) The admissions of the children of 
transferable Central Government employees 
who die in harness and of MPs children 
(including their dependent grand-children) 
and of Kendriya Vidya-laya Sangthan 
employees and of SPG and NSG would be 
over and above the prescribed existing class 
size- 

(d) The number of transfers in the past 7 
years shall not be counted for children of 
Central Government employees who die in 
harness; SPG, NSG. KVS, MP children and 
their dependent. The term 'dependent' would 
mean the MP's own grand-children who are 
staying with the MP either at his]her house 
in Delhi or  at his|her, legal or constitu- 

icy  address and whose  parents* total come     
does not exceed Rs.   twelve •and (Rs. 
12,000|- per annum). 

uission  policy  has   come  into 

KUMARI  SUSHILA  TIRIA   Madam, I 
know from the hon. Minister about the pilot 
project.   Madam,  Pilot projects on computer 
literacy and studies are being undertaken  in 
schools  by the  Government for creating 
better awareness among    the students.      It  
is  a praise-worthy  thing. Madam, I would 
like to know from the hon. Minister which are 
the schools where this pilot project has been 
introduced   Will it cover the Kendriya 
Vidyalayas all over the State? If so, what steps 
has the Government taken about the pending 
proposal for opening Kendriya Vidyalayas to 
meet the requirements of students. 

 
KUMARI SUSHILA TTRIA; Madam, my 

second supplementary is this. The number of 
tribal students has been increasing all over the 
States. There is only 17-112 per cent 
reservation for the tribal people in the Kendriya 
Vidyalayas. I want to know from the hon. 
Minister whether the Government has any 
proposal to increase the reservation in the Ken-
driya Vidyalayas so that the meritorious tribal 
students may get admission in these Vidyalayas. 
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"Children of other floaing population 
which includes population desirous of 
joining the pattern of the studies appear in 
the Kendriya Vidyalayas." 
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PROF. C. LAKSHMANNA: The Minster 
has stated two reasons for doing away with 
the special dispensation.  One is the oflating 
strength of the class and secondly, ailing of 
the educational standards. Now, will be glad 
to know, what was the per-entage of 
admissions made on the basis f special 
dispensation during the entire Imission 
process? Part (b)  of my ques-an  is,  what  are  
the  parameters  which e utilized to state that 
the educational andards have  gone down? 
And thirdly, hat study have you done to come 
to the inclusion that the educational standards 

 have gone down because of the admissions that 
are made due to the special dispensation? 

PROF.     C. LAKSHMANNA;     Without 

giving the figures, she has raised at accusing 
finger at the special dispensation. 

 
PROF.   C.   LAKSHMANNA:   Madam, just 

one second. She is giving the figures as to how 
many were admitted last year and  year  before  
under  special dispensation .   What percentage 
does it fall ... 

THE DEPUTY CHAIRMAN: She has already 
mentioned  that it has  now been stopped.Next  
Question. 

 


